61 TEM NO. 53 COURT NO. 10 SECTI ON 1|

SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

CRLMP. NO. 17641-17642/2008 in CRIM NAL APPEAL NO(s). 968 OF 2008

MONI CA KUMAR & ANR. Appel I ant (s)
VERSUS
STATE OF U. P & ORS. Respondent (s)

(Wth appln(s) for directions and exenption fromfiling OT. and office report )
Date: 28/11/2008 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE LOKESHWAR S| NGH PANTA
HON BLE MR JUSTI CE AFTAB ALAM

For Appell ant(s)
Petitioner-1n-Person

For Respondent (s)
M. Pranod Dayal , Adv.
M. N kunj Dayal, Adv.

M. A. Sharan, ASG
M. Amit Anand Tiwari, Adv.
M. B.K Prasad, Adv.

M. P. Parneswaran , Adv

M. K. K. Venugopal, Sr.Adv.
Ms. Pooj a Dhar, Adv.

Shai | Kumar Dwi vedi , Adv

S. Chandra Shekhar , Adv

C.D. Singh , Adv
Ms. Vandana M shra, Adv.
Ms. Niranjana Singh, Adv.

M . Kam endra M shra , Adv

SS=

UPON hearing counsel the Court made the follow ng
ORDER

The petitioner, who appears in person, prays for |leave to

wi thdraw t hese applications. The prayer is allowed. The applications
are accordingly, dismssed as w thdrawn.

(Sukhbir Paul Kaur) (Vi nod Kul vi)
Court Master Court Master
(Signed Order is placed on the file)
I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON
CRL.M P. NO 17641-17642 OF 2008
I'N

CRI M NAL APPEAL NO. 968 OF 2008

MONI CA KUMAR & ANR. Appel | ant ('s)
Ver sus

STATE OF U.P. & ORS. Respondent ( s)



The petitioner, who appears in person, prays for |leave to
wi t hdraw t hese applications. The prayer is all owed. The

applications are accordingly, disnissed as w thdrawn.

...................... J.
(LOKESHWAR SI NGH PANTA)

..................... J.
(AFTAB ALAM

New Del hi ,
Novenmber 28, 2008



